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IN THE CENTRAL ADMINISTRATIVEETRIBUNAL:.HYDERABAD BENCH:
+AT HYDERABAD

CONTEMPT .PETITION NO.9 of 1996-
IN .
ORIGINAL APPLICATION NO.1008 of 1995

DATE' OF ORDER: 17th August, 1998

BETWEEN :

N.RAMANATAH ’ .« APPLICANT

\-\
AND -

l. Shri R.K.Takkar, Chairman,

Telecom Commission & Secretaty,

DDT, New Delhi,
2. Shri M.V.Bhaskar Rao,

Chief General Manager,

A.P.Telecom Circle, _

Door Sanchara Bhavan, Nampalli, ‘ .

Hyderabad. .. RESPONDENTS
COUNSEL FOR THE APPLICANT: Mr,S.KRISHNA

COUNSEL FOR THE RESPONDENTS: Mr.N.R.DEVARAJ, Sr.CGSC

CORAM:
HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN. )

HON'BLE SHRI B.S.JAI PARAMESHWAR, Member {Judl.)

ORDER

(ORAL ORDER PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

None for the applicant. Heard Mr.N.R.Devaraj,

learned standing counsel for thé‘respondents.

ot

2. This C.P. is filed for non-implementation of the

interim’ order dated 19.7.96. As per the order dated

13,9.96 in this C.P, the Bench had held that this contempt

petition should be disposed of after the main OA is heard
and decided and hence the C.P. Wwas adjourned on that date.
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Thermain CA had‘already been diséoséd of by the order dated
24.3.98. The learned counsel fér the respondents submits
thét this matter is under consiieration for implementation
by the Directorate. Official reply should be.givén to the
applicant in this connection on &he basis of the judgement
in the 0A, within two months fréﬁ the date of receipt of a
copy of this order. The applicabt is at libefty to file a
fresh CP in this OA if he is goﬁng to be‘agrrieved by the

reply which is going to be given to him.

3. ‘The C.P. is closed.

(B.S.JAT PARAMESHWAR) . (R.RANGARAJAN)
MEMBER™ (JUDL.) MEMBER (ADMN. )}
a8 4 s
o EAR DATED: 17th Augyst, 1998 "

Dictated in the oEpen court. <DQ Cravs
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Copy to:

1.

Sri R,K.Takkar, Chairman, Telecom EOmFl¢San¥ SBEPEtPly,
DOT, Hew Delhi,

Shri M,V,8haskara Fag, Chief Gengral Hanager, A,P.Telecanm ClrcleL
Doorsanchar Shavean, Nampalli, HVdHrabﬂd

One copy to Hr.5.Krishna Aduacabe,uﬂT, yderabad.
One copy to Mr.N.R.Devraj,S$r.C08C,CAT,Hyderabad.

One duplicate copys
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